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37T ol 9er 3R 9T 9eT 3T dr S @r of| odf
AfhaT @I W Tl & AT TgFd T Hael Uh IJEA9h
51t 3R grar 9de (§ie) 3mfaa $r e gearfad g

[T gaar o 3ifafage, 1994 (1994 &1
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TSI, IETUROT, HAET 4(W) H f&eAie 10 51, 2015 T FehriAd
g31T|

I5 tR¥e qdfed sty @ gfaenld &3 & fau
sfoad &
37eT: fa9ge gEdd Bl



4
yRAod e deely A

fadgs #1 @us (2), I IRFI@AT Far s §oar
T5T BIHR HI URT 89 &I 3T-URT (2) & @Us (iii) # faffse
Tel W w3 3R g & fov s qae g aererd e

TEATdT AR AT UHhid &1 § R =R &
oot & wefda g

Qg M,
U E



5
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freT Oy (IRTFR fN8T) CarT, Usd PR canl 3d
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90. forem Tuymer wfAfa &1 wow AR Few- (1) XX
XX XX

(2) e Tu9T A@fAfa-
(&) et & &1 gargg @f@fa 3k Sor aRwg, & &
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(Authorised English Translation)

Bill No. 30 of 2015

THE RAJASTHAN PANCHAYATI RAJ (FOURTH
AMENDMENT) BILL, 2015
(To be Introduced in the Rajasthan Legislative Assembly)

A
Bill

further to amend the Rajasthan Panchayati Raj Act, 1994.
Be it enacted by the Rajasthan State Legislature in the

Sixty-sixth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may
be called the Rajasthan Panchayati Raj (Fourth Amendment)

Act, 2015.

(2) It shall be deemed to have come into force on and from

9% June, 2015.

2. Amendment of section 89, Rajasthan Act No. 13 of
1994.- In section 89 of the Rajasthan Panchayati Raj Act, 1994
(Act No. 13 of 1994), hereinafter referred to as the principal Act,-

(a)

(b)

(c)

(d)

in sub-section (1), for the existing punctuation
mark “.”, appearing at the end, the punctuation
mark ““:” shall be substituted;
after the sub-section (1), so amended, the
following proviso shall be added, namely:-
“Provided that selection for the posts
specified in clause (iii) of sub-section (2) shall
be made at the State level.”;
in sub-section (6), after the existing expression
“direct recruitment” and before the existing
expression “shall be”, the expression “to the
posts specified in clauses (i), (i) and (iv) of
sub-section (2) and to the posts encadred
under sub-section (3)’’ shall be inserted;
after the sub-section (6), so amended, and
before the existing sub-section (6-B), the
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following new sub-section shall be inserted,
namely:-

“(6-A) Appointment by direct recruitment
to the posts specified in clause (iii) of sub-
section (2) shall be made by a Panchayat
Samiti or Zila Parishad, as the case may be, in
accordance with the rules made in this behalf
by the State Government, from out of the
persons selected for the posts by such agency
in such manner as may be prescribed.”; and

(e) in sub-section (8-A), after the existing
expression “any member of the service” and
before the existing expression “from one
Panchayat Samiti”, the expression “from any
place of posting to any other place of posting
whether within the same Panchayat Samiti or”
shall be inserted.

3. Amendment of section 90, Rajasthan Act No. 13 of
1994.- In clause (a) of sub-section (2) of section 90 of the principal
Act, for the existing expression “except the posts specified in
clause (v) of sub-section (2) of section 89”, the expression “except
the posts specified in clause (iii) and (v) of sub-section (2) of
section 89” shall be substituted.

4. Repeal and savings.- (1) The Rajasthan Panchayati Raj
(Second Amendment) Ordinance, 2015 (Ordinance No. 4 of 2015)
is hereby repealed.

(2) Notwithstanding such repeal, all things done, actions
taken or orders made under the principal Act as amended by the
said Ordinance shall be deemed to have been done, taken or made
under the principal Act as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

For recruitment of Third Grade Teachers previously two
examinations viz. Recruitment Examination and Eligibility Tests
were being held. For smoothening the recruitment process only one
combined Examination for Recruitment and Eligibility of Teachers
(REET) is proposed to be held.

As per the existing provisions of Rajasthan Panchayati Raj
Act, 1994 (Act No. 13 of 1994), the State Government was
empowered to transfer the employees of Panchayati Raj
Institutions from One Zila Parishad to another, from one Panchayat
Samiti to another. For avoid further delay in process to join the
new posting place for transferred employee of Panchayati Raj
Institutions the parallel powers of transfer of employees within the
Panchayat Samities were also proposed to be given to the State
Government.

Therefore, section 89 and 90 of the Rajasthan Panchayati
Raj Act, 1994 were proposed to be amended.

Since the Rajasthan Legislative Assembly was not in
session and circumstances existed which rendered it necessary for
the Governor of Rajasthan to take immediate action, he, therefore,
promulgated the Rajasthan Panchayati Raj (Second Amendment)
Ordinance, 2015 (Ordinance No. 4 of 2015) on 9" June, 2015,
which was published in Rajasthjan Gazette, Part IV(B),
Extraordinary, dated 10" June, 2015.

This Bill seeks to replace the aforesaid Ordinance.

Hence the Bill.

qlg M,

Minister Incharge.
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MEMORANDUM REGARDING DELEGATED
LEGISLATION

Clause (2) of the Bill, if enacted, shall empower the State
Government to make rules for providing procedure for selection
and appointment on the posts specified in clause (iii) of sub-section
(2) of section 89.

The proposed delegation is of normal character and relates
to the matters of detail.

qlg M,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN
PANCHAYATI RAJ ACT, 1994
(Act No. 13 of 1994)

XX XX XX XX XX XX XX

89. Constitutions of the Rajasthan Panchayat Samiti
and Zila Parishad Service.- (1) There shall be constituted for the
State service designated as the Rajasthan Panchayat Samiti and
Zila Parishad Service and hereafter in this section referred to as the
service and recruitment thereto shall be made district-wise.

(2) The Service may be devided into different
categories, each category being devided into different grades, and
shall consist of —

(1) Village level workers;

(i1) Gramsevikas;

(i11)) Primary and Upper Primary school teachers;

(iv) Ministerial establishment, (except Accountants
and Junior Accountants); and

(v) Prabodhak and Senior Prabodhak.

(3) The State Government may encadre in the service any
other category or grade of officers and employees of Panchayat
Samitis and Zila Parishads and not included in Class IV Services.

@to(5) xx xx XX XX XX XX XX

(6) Appointment by direct recruitment shall be made by a
Panchayat Samiti or Zila Parishad, as the case may be, in
accordance with the rules made in this behalf by the State
Government from out of the persons selected for the posts in a
grade or category in the district by the District Establishment
Committee referred to in sub-section (1) of section 90.

(6A) Deleted.

(6B) Appointment on the post specified in clause (v) of
sub-section (2) shall be made by Additional Chief Executive
Officer-cum-District Education Officer (Elementry Education) of
the district concern in accordance with the rules made in this
behalf by the State Government from out of persons selected for



12

the posts by the recruitment committee constituted by the
Government in accordance with the rules made by the State
Government in this behalf:

Provided in case of the posts reserved for widows and
divorcee women, selection shall be made in such manners and by
such Screening Committee as may be prescribed by the State
Government.

(Mto(8) xx XX XX XX XX XX XX

(8A) Notwithstanding anything contained in sub-section
(8), the State Government may transfer any member of the service
from one Panchayat Samiti to another Panchayat Samiti, whether
within the same district or outside it, from one Zila Parishad to
another Zila Parishad, or from a Panchayat Samiti to a Zila
Parishad or from a Zila Parishad to a Panchayat Samiti and may
also stay the operation of, or cancel, any order of transfer made
under sub-section (8), or the rules made thereunder.

9 to(11) xx XX XX XX XX XX XX

90. Constitution and functions of the District
Establishment Committee.- (1) xx Xxx XX XX XX XX XX

(2) The District Establishment Committee shall-

(a) make selection on the posts in different grades and
categories except the post specified in clause (v) of
sub-section (2) of section 89 existing in the service
in the Panchayat Samiti and the Zila Parishad in the
district in accordance with the rules made by the
State Government in this behalf;

(b)to(d) xx xx XX XX XX @ XX XX

XX XX XX XX XX XX XX



13

2015 &1 @9I+ €.30
TSTEYT Jaryedt T (IqF weeeD) fadass, 2015




14

(St TereaTer faure @ & qUEnRa R Smdem)



15
TIEATT Qe |

TIEAT G Uo7 AT, 1994 & i gafaa
T & T T

(Stenfe ToreaTe faure @ # Qe BT s

g2dr 319,
fafrse gfRa|



16

(P airgel, gy #:h)



17

Bill No. 30 of 2015

THE RAJASTHAN PANCHAYATI RAJ (FOURTH
AMENDMENT) BILL, 2015

(To be introduced in the Rajasthan Legislative Assembly)



18
RAJASTHAN LEGISLATIVE ASSEMBLY

A
Bill
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(To be introduced in the Rajasthan Legislative Assembly)

Prithvi Raj,
Special Secretary.

(Surendra Goyal, Minister-Incharge)



